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Gist of demands of loco staff accepted 
by Government

#357. SHRI ATAL BIHAR1 
VAJPAYEE:

SHRI G. Y. KRISHNAN:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of man days lost and
the extent of loss of revenue suffered by 
the Railways as a result of the locomen
strike in the month of Decembei, 1973;
and

(b) the gist of the demand* of the loco 
running staff accepted by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAH yURf'SHI). u ) and <b). 
A statement is Lid on the Table of the 
Sabha.

Statement
(a) The number of man days lost and

tbe extent of loss of revenue suffered by 
the Railways as a tesult of the locomen’s 
strike in the month of December, 1973,
are 2 24 lakhs and Rs. 6.11 crores res-
pectively.

(b) The understanding on which the 
Loco Running Stuff called off theii agita-
tion in December, 1973 and nctkm taken 
thereon is as follows:

1. There will be no victimisation or
any penal action. It has been 
accepted that just for trade union 
activities there will be no victi-
misation or any penal action.

2. The Loco Running Staff Grievanc-
es Committee (Mdhd. Shaft

Qureahi Committee? should meet 
soon afier~~«cconlij)gly a meeting 
was arranged on 28th December, 
1973 at 1L00 A.M. to look into 
the earlier and present grievances 
of the Association and it waa 
also attended by Shri L. N. 
Miahra, Railway Minister.

3. That all those arrested should be
released and warrants and 
connected cases withdrawn*— 
It was accepted in regard 
to all cases not involving violence 
and sabotage.

4. That the 10 hour duty should be
implemented. It was agreed that 
the process of implementation of 
lft-hour duty will be further con-
sidered by the Railway Minister 
and the Labour Minitster in the 
meeting of 28th December, 73. 
In that meeting it was accepted 
that the duty period would be 
reduced to 10 hours in a phased 
manner.
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“Further, representations coming from 
any source including unrecognis-
ed unions are given due consi-
deration and appropriate action 
is taken in each case".

Then. 1 would request him to refer to 
item (6) which reads thus:

'The grievances redressal machinery 
and implementation cell is being 
suitably strengthened".
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'The grievances redrwsal machinery 
and implementation cell is being 
suitably strengthened".
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“The number of manslays lost and 
tbe exteat of loss of revenue
suffered by the Railway as a re-
sult of the locomen’s strike in 
the month of December, 1973, 
are 2.24 lakhs and Rs. 6.11 crores 
respectively.
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“I am not prepared to talk to any bloody 
MP*\

AN HON. MFMBER Bloody MP‘»

SHRI ATAL BIHARI VAJPAYEE: Yes.

■?*»% *rc$*nTT»raT 'TTt$% w*rT 
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SHRI JYOJJRMOY BOSU- I his is a 
very serious matter. If what the leader 
of the Jan Sangh has said just now is 
true, the Minister has to give an assurance 
that that officer will be suspended at once. 
We want a dear and categoric assurance 
as to what action the Deputy Minister 
is going to take against this offices who 
had the cheek to describe an MP like this. 
The Ministers may be called by that ad-
jective. We do not wish to be called by 
that

SHU ATAL BIHAK1 VA^AjTBBi
Minister* are alto MP*. We CfMMK aiUm 
officers to describe Mentors to 
MPs.\

SHRI JYOTIRMOY BOSU; We want » 
clear and categoric assurance here by the 
Railway Minister that that officer will be 
dealt with firmly. It involves everybody 
in the House.

MR. SPEAKER: JKindly sit down,
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-.-
SHRI SAMAR MUKHERJEF.: Is it a

fact- that during the last struggle in De-
cember 1973 by the locomen aile of ihc.r
main demands was the right to negotiate?
Was a categorical assurance given to the
loco running staff association that that
right would be granted and i: was Oil

the basis of that assurance that the strike
was called off? From the reply given by
the Minister now, it appears th:u no c:~-
goricul assurance had been given and the
Association has been given the right to
make representations through ,\iPs. Wus
there not a categorical assurance as I
mentioned earlier?--- SHRI !v!OHD. SHAFI QURESHI:
There was no bar for the loco running
staff to discu is matters through some hOD.
Members of Parliament.

.-
SHRI SAMAR MUKHERJEE: Have

you given that assurance or not?

i

SHRI MOHD. SHAFI QURESHI:
One of the derr ands was that they should
be given the right to negotiate; that they
should be recognised as a union. That
has been rejected by the Ministry.
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SHRI THA KIRUTFINAN: I would like 
to know from the hon. Minister whether 
it is it fact that a relay fast is going on 
in front of the General Managers Office, 
Madras, by these Locomen and, if so, 
what are their demands. Regarding ten 
hours of duty it was assured in this House 
that it will be implemented and, so far as 
the other demands are concerned, the
Qurc&hi Committee was appointed to go 
into them. May I know whether the
Qure&hi Committee has considered the
other demands and, if so, how many deci-
sions have been taken?

MR. SPEAKER: That is not quite iclc- 
vant. But if the Minister has gol the in-
formation and wants to give it, I have no 
objection.

SHRI MOHD.SHAFI QURESHI: I have 
no information.

SHRI THA KIRUTTINAN: A relay 
fast is going on by the Locomen in Madras.

MR. SPEAKER. The main question is 
about the total loss suffered by the railway 
in 1973 and you are asking about what is 
going on currently. If you give notice, 
he will supply the information.

SHRI BHOGENDRA JHA: May 1 
know whether one of the causes of these 
strikes is not that the so-called recognised 
unions within the federation do not 
represent the workers in many railways, 
if so, may I know whether the Go’scrnmcnt 
is going to introduce a system of uone rail-
ways, one union* on ths basis of secret 
ballot ? is it a fact that in the Norfh-East- 
rsa railways an unregistered union is reco-
gnised while another registered union of 
the same name is not recognised and this 
unlawful act is leading to troubles and 
strikes?

SHRI MOHD. SHAFI QURESElf: We 
are making efforts to have one union for

one industry. That is our endeavour. But, 
as the position stands, we have today re* 
cognised two unions and they continue to 
represent the employees and their gievanc- 
es. We are trying to have as suggested 
by the hon. Member, one onion by secret 
ballot

SHRI BHOGENDRA JHA: You have 
recognised an unregistcied union, which is 
unlawful.

SHRI MOHD. SHAFI QURESHI; We 
have not recognised any such union.

Steps Taken to Review and Revise the
Prescribed Limits of Election Expenses 

to be Incurred by Candidates 
+

*346. DR. H.P. SHARMA :
SHRI M. C. DAGA :

WiU the Minister of LAW, JUST1CF 
AND COMPANY AFFAIRS be pleased 
to state :

(a) whether Government’s attention has 
been invited to the fact that with the in-
creasing costs and decline in the value of 
the uipee, it is no longer possible for any 
candidate to fight any parliamentary or 
Assembly elections within the prescribed 
limits of election expenses; and

(b) if so, what steps, if any, have been 
and are being tnken to review and revise 
the pi escribed limits of election expenses 
at realistic levels ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). There is 
no proposal under consideration to icvise 
the prescribed limits of election expen-
ses. The limits were increased in January,
1971 on the lecommendation of 'he Elec-
tion Commission and if and when there 
is a need for a further upward revision, 
the same can be affected by amending 
the rules.

Dr. H. P. SHARMA : My Question was 
to find out from the Government whether 
they thought it possible for any candidate 
to fight any Parliamentary or Assembly 
elections within the prescribed limits of 
the expenses and the Government’s answer 
is, yes.




